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MR. SPEAKER: This is now over.

1 have nothing to add and nothing to
say. It is for the House to decide.

13.42 hrs.
_MESSAGES FROM RAJYA SABHA

, SECRETARY-GENERAL: Sir, I
have to report the following mes-

-¢ages received from the Secretary-

,4General of Rajya Sabha:—

' (i) ‘In accordance with the pro-
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visiong of rule 115 of the Rules of
Procedure and Conduct of Business
in the Rajva Ssbha, T am directed
to infgrm the Lok Sabha that the
Rajya Sabha, at itg sitting held on
the 27th November, 1874, agreed to
the following amendments made by
the Lok Sabha at its sitting held
on the 12th November, 1874 in the
Navy (amendment) Bill, 1873: —

Enacting Formula
1. That at page 1, line 1,—

for “Twenty-fourth” substi-
tute “Twenty-fifth”.

Clause 1

2. That at page 1, line 3,—
for “1973" substitute “1974".'

(i) *In accordance with the pro-
visions of rule 115 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha I am directed
to inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 27th November, 1974, agreed to
the following amendments made by
the Lok Sabha at its sitting held
on the 12th November, 1974, in the
Indian Works of Defence (Amend-
ment) Bill, 1878: —

Enacting Formula
1. That at page 1, line 1,—

for “Twenty-fourth Year”
substitute “Twenty-fifth Year™.

Clause 1

2. That at page 1, linc 4,—
for “1973" substitute “1974".°

(iii) ‘In accordance with the pro-
visions of rule 115 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajya Sabha, at itz sitting held on
the 27th November, 1974 agreed to
the following amendments made by
the Lok Sabha at ity sitting held
on the 18th November, 1974, in the
Reserve Bank of India (A.maud-
ment) Bill, 1974: —
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Clause 26
1. 'That at page 18, lines 12 and
13.—

for “no court inferior to that
of a presidency magistrate or
a magistrate of the first class”
substitute—

substitute “no court other than
that of a metropolitan magis-
trate or a judicial magistrate
of the first class or a court

2. That at page 13, line 15—
for “1898" substitute “1973"

(iv) ‘In accordance with the pro-
wvisions of rule 111 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, ] am directcd
t0 enclose a copy of the Tokyo
Convention Bill, 1874, which has
‘been passed by the Rajya Sabha
at it sitting held on the 27th
November, 1074

(v) ‘In accordance with the pro-
vigions of rule 111 of the Ruleg of
Procedure and Conduct of Business
in the Rajya Sabha, 1 am directed
to enclose a copy of the Small
Coing (Offences) Amendment Bill,
1974, which has been passed by
the Rajya Sabha at its sitting held
on the 28th November, 1874.

BILLS, AS PASSED BY RAJYA
SBABHA

SECRETARY-GENERAL: Sir, 1 lav
on the Table of the House the fol-
lowing Bills, a: passed by Rajya
Sabha: —

(1) The Tokyo Convention Buill,
1974.

(2) The -Small Coins (Offences)
Amandment Bill, 1974.

_—

13.43 hrs.

to

1348 'hrs.

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL

(1) ApporNTMENT oF Memeer or Lok

SABHA T JOINT COMMITTEE
SHRI LILADHAR KOTOKI (Now-

gong): I beg to move:

“That this House do appoint Shri
Tulsidas -Dasappa to the Joint Com-
mittee on the Bill further to
amend the Code of Civil Proce-
dure. 1908, and the Lim:tation Act.
1963, in the vacancy caused by the
resignation of Shri Prabhudas
Patel”.

MR. SPEAKER: Motion moved:

“That this House do appoint Shri
Tulsidas Dasappa to the Joint Com-
mittee on the Bill further to amend
the Code of Civil Procedure, 1908,
and the Limitation Act, 1963, in the
vacancy caused by the resignation
of Shri Prabhudas Patel.”

The Motion was adopted.

(ii) RECOMMENDATION T0 RAJYA SABHA

TO APPOINT A MEMBER TO JomNT
CoMMITTEE

SHRI LILADHAR KOTOKI: I beg
move:

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do appoint a member of Rajya
Sabha to the Joint Committee on
the Bill further top amend the Code
of Civil Procedure, 1908, ang -the
Limitation Act, 1963, in the vacan-
cy caused by the resignation of
Shri Bipinpal Dag and do commu-
nicate to this House the name of
the member so appointed by Rajys
Sabha to the Joint Committee.”

MR. SPEAKER: Motion moved:

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do appeint a member of Rajya
Sabha to the Joint Committee on
the Bill further to amend fthe
Code of Civil Procedure, 1908, and
the Limitation Act, 1963, in the
vacancy caused by the resignation



